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A N D H M  PklDESIII AC'I'S, CIRTdXNhI<CES AND 

T h e  fol.lo!-!ing A c t  of t : ~ e  hn3hra 
Pradesh  Legislative F.sso!i;i>ly rece ived  
t h e  assent  of the Gover?ior c : ~  tk-r.c 10th 

. Aprilr 2003 a n d  t he  sai:?. , a s s e ~ l t  is 
hereby  f i r s t  pub l i s i i cd  on ti:e..~S.Lh Aprilt 
2003 in the Acdhrz P r a d e s h  G a z e t t e  for  
g e n e r a l  i n f c ~ r n a t i o n .  

I . , ACT NO. 5 Uz 22003 . .. : 

APJ ACT TO PROVIDE FCK TEF REGULARISATIO~~  
OF TIlE trNA13TEiORISED CONST?ilUCTIONS 
W E  IN TRZ AREhS OF W I C L P A I ,  
CORPORATIONS, MUNIC~PAL~TIES ' AND 
URSAPI DEVEI&PMENl' AUTEORITIES AND TBE 
MATTERS .. COWECTED THEREWII73 AND I N C I -  
DENTAL THFRETQ :.-. 



Plknereas the Government i n  G .O .fils .No. 
87, M.A. & G . D .  Depar t isenkt  dated =he 
12th F e h r u a r v ,  19971, have f o r m u l a t e d  a 
schene to i-cgularise the  una~thorised 
c o n s l r r u c t i o n s  orr the plots of the s i z e  
of 100 sq.~iletres and below where t h e  
. t i t l e  daec? v e s t s  with the p l o C  h o l d e r s  
i r respec t ive  of the nature of c s e  to 
w b i c h  t b e y  a r e  p u t  to use in r e l axa t ion  
of 811 rules and regulat ions on payment 
o? corn~our,ding fee as may be f i x e d  by 
cor?oraton and 3150 to regularise t h e  
u n a u t h o r i s e d  constructions of more than 
lo0 sq. . metres anr? upto 200 sq-metres 
w h e r e  the t i t l e  deed  vests with t h e  p l o t  
h o l d e r s  irrespec'cive of the n a t u r c  or' 
t h e  use o f  t ,rhich t bey  are put to use in 
r e l axa t ion  of 2 1 1  r u l e s  and regulations 
on collection of compounding fee as 
s h a i l  b e  f i x e d  by the M u n i c i p a l  Corpo- 
ra-Lion of IIyfieraSad by c o l l e c t i n g  a 
penal. ainouat at t h e  reduced rate of 
X! .100/- p e r  sq-metre. if c o r ~ s t r u c t c d  in 
v i o i a t i o t l  of z o n i n g  R e g u l a t i o n s  cr 
Bye-laws an? the requlzlrisation of U!I- 

a uL :1u r i s e3  cons ; t r ;~c t i ons  on the p l o t s  of 
z h z  s i z e  of more t h a n  200 sq.metres 
s h a l l  be nade i n  accordance with the 
r u l e s  and regulatisns in force; made 
upto 31st Dccernber , 1991 i n  t h e  Etunic ipa l  
C o r 2 o r a t i o n  of h'yderabad and such  con- 
s t r u c b i u n s  do no t  a f f e c t  any public 
i n t e r e s t  or interfer~ w i t h  any pnSlic 
a c t i v i t y ;  

knd- ~ n e r e a s  the Government i n  
G .O dRt.~qo.  1 2 3 5 ,  t a t 4  % UD Department, 
dc5cd khe 14th A u g u s t ,  1 9 9 2 h a v e e x t e n d e d  
t he  said schene r'ormul-ated in G . O . b ! s .  
?:o. 87, &:A 5 uD. , da ted  the 12th Febr~ary , 
1 9 9 2  to all the Urban Develo~ment Autho- 
rities in the S t a t e .  and other I .!unicipal  
Corporations, Municipalities and 



G r a m  P a n c h a y a t s  falling w i t h i p  the deve- 
lopment a reas  of t h e  Urban Cevelopm~nt 
~uthorities by e r n p o w ~ r i n g  the respective 
authorities to exercise s u c h  powers as 
t h e  ~ u n i c i p a l  Cor~oratiac of H yderabad 
is exercising in G.O.!.ls.Vo. 87,  M A & L i D . ,  
d a t e d  t h e  1 2 t h  F e b r u a r y , ,  1 9 9 2  and ~ I I c .  
said or6ers have been ex tended  from time 
to tine; 

And whe reas ,  i n  G . O . K t  .No. 712, E ~ A ,  
d a t e d  the 17th J u n e ,  1995, Government  , 

' have issued orders  e x t e n d i n g  t h e  scheme 
fcrmulated i.n G.O.i.ls.h'o. 87, MA, dated 
t h e  12th F e b r u a r y ,  1992 . in respect of 
K u n i c i p a l  Corporation of G u n t u r ,  
l < u r n o o l ,  Warangal and Rajahmundry : 

And Whereas in C-.O.Ms.Ko. 2 8 9 ,  l.1.4, 
da ted  the 2 5 t h  May; 1998, Government. 
have i s s u e d  orcers c x t e n d i n r  the t i m e  
limit Tor a f u r t h e r  period ,of three 
rnontlls upto 31st J u l y ,  1998; 

. And whereas , in G.O.P Is .  ?Jo. 2 4 3 ,  
E1A & UD dated the 22nd May, 1996, in 
p a r t i a l  modifications of t' ,: scheme 
formulated in G .O.!4s .No. 87, ::A,, dated 
t h e  12th February, 1992, pres . r ibed t h e  
ranges of penal amounts by c'gssifying 
the areas and extent of the plot area 
t he reby  authorising the r e spec t ive  Muni- 
c i p a l  Commissioners to regular ise  all un- 
.authorised constructions by collecting 
t h e  penal amounts prescribed t h e r e i n ;  

- 
And yhereas, in G.O.Ms.No. 382, MA, 

d a t e d t h e  27th Julyr 1996, Government 
have issued orders amending t h e  ranges 
of penal amounts  spec i f ied  in G.O.Ms. 
No.  243, MA, dated the 22nd May, 1996 



fhereby e n a b l i n g  the r e s p e c t i v e  authori- 
t ics  to levy penal amounts on t h e  
bui ld ings  w i t h  commercial character 
having number of f loors ;  

Anfi whereas in G.O.Ms.No. 3 4 3 ,  MA, 
'ilated t h e  2nd Decerher, 1997, Government 
have prescr ibe2  d i f f e r e n t  r a t e s  far  
reg~larising k o n s t r u c t i o n s  w i t h  Madras 
terrace, F.anqalore :_ t i les ,  A.C. Shee ts  
and huts  w h i c h  shall be appl icable  f o r  
a l l  Corpora t ions ;  Municipalities and 
Urban Development A u , t h o r i t i e s  except f o r  
Municipal. Corporation of iryderabad and 
Xakai- iya  l i rban Development A u t h o r i t y ;  

And whereas i n  G.O.Ms.No. 3 7 3 ,  M A . ,  
da ted  the 1st J ~ ~ l y r  1998, Government 
nave issued orders to give a one tine 
oppozriruni t y  by g i v i n g  s e v e r a l  concessions 
ther~by f a c i l i t a t i n g  t h e  owners  or indi- 
v i d u a l s  to come f or;.?ard and. declare 
v o l u n t a r i l y  t h e  unauthorised construc- 
t i o n s  made upko 30th June ,  1998 and  to 
r e q i ~ l a r i e e  the u n a u t h o r i s e d  constructions 
by paying  t h e  p t n z l  amount as prescribed 
t t rerein  ; 

And wberezs, In G.O.Ms.No. 419, MA. ,  
dated t h e  30th J u l y ,  1998, Government in 
sup2rsessio.n o f  a l l  the earl ier  orders f o r  
xegular.i .sing t h e  u n a u t h o r i s e d  construe- 
tFocs m a 3 c  f r o m  1st J a n u a r y ,  1985 to 
30th J c n e ,  1398 by exempting t h e  old 
buildings Crorn t h e  p u r v i e w  of the recu- 
l a x i s a t i o n  p v l i c y  have issued orders 
f ranfing a comprehensive building regula- 
r i s a  t ioc scheme ; 

And w h e r e a s ,  i t  was ordered in the 
s z i d  scirene t h a t  t h e  regularisation oi 
unautk~or i sed  constructj .ons or buildings 



shall not be considered in the following 
cases and in cases where public interest 
and safety are likely to be effected, 
namely : - 

( a )  The land b e l o n g s  to Goyernrnent 
or M u n i c i p a l  or Local Fody; 

(b) Surplus land declared either 
under the Urban Land(Cei1ing and Regula- 
tion) A c t ,  1976 or under the Andhra 
Pradesh Land Reforms ( c e i l i n g  on  A g r i -  
culture H o l d i n g s )  A c t ,  1973; 

(cl Sites affected under t h e  a l i g n -  
I ment of   aster Plan or Zonal Development 

Plan Roads and other Public Aoads; 

(dl ~ a n k  bed and Shikam Lands ;  

( e l  Layout open spaces m e a n t  for  
p u b l i c  use; 

(f) Pa rk ing  spaces; 

( g )  Areas earmarked for recreational 
use in Master Plan or Z o n a l  Developmant 
P l a n s  ; 

( h )  In case o f m u l t i s t o r i e d b u i l d i n g s  
u n l e s s  no o b j e c t i o n  ce r t i f i ca t e  is pro- 
duced in respect  of f i r e  s a f e t y  and 
height of the building from the f i r e  
services a u t h o r i t y  a n d  ~irport-Authority 
respectively and structural stability by 
the competent Authority concerned; 

I i 3  Where the- cases are p e n d i n g  
before the court of law; 

And w h e r e a s ,  the High Court  of Andhra 
Pradesh in W.P.No. 25011 of 1938, da ted  
t h e  '25th J a n u a r y ,  2002 h a s  quashed t h e  



impugned G . O . ? ¶ s . N o .  419, MA, dated the 
30th July, 1 9 9 6  on t h e  ground that the 
said Government order has been issucd 
w i t h o u t  any a u t h o r i t y  of l a v !  and there  
is no rule or a n y  provision in t h e  
relevant A c t s  ~ h i c h  give power -to 
Goverr:ment to regular is^ t h e  unauthorised 
c o n s k t - u c t l o n s ,  and it is u l t r a  vires to 
t h e  provisions of t h e H y d e r a b a d b I u n i c i p a 1  
Corpotation A c t ,  1955 and t h e  rules made 
t h e r e u l ~ d e r  ; 

P.nd whereas, on quashing of t h e  
aforesaid orders of the Government  con- 
s e q u e n t i a l  a c t i on  f d r  tile demolition of 
t he  unauthorised cons t ruc t ion  s h a l l  have 
to be t a k e n  up by the Gov2rnment; 

P.nd whereas such demolition of 
thousands of h u i l d j - n q s  s h a l l  resu lk  in 
wasteful e x p e n d i t u r e  causing h a r d g h i p  to 
general public and such d e m o l i t i o n  may 
i n v i t e  l i t i g z t i o n  from the public and 
i n v o l v e s  huge expenditure from the S t a t e  
exchequelr;  

And w h e r e a s  t h e  G o v e r n m e n t  have 
r e g u l a r l s e d  s e v e r a l  unauthorised con-, 
s t r u c t i o n s  .as p e r  the G o v e r n m e n t  orders 
issued from t i m e  to time and seve ra l  
persons paid  huge a m o u n t s  in r e s p o n s e  to 
t h e  orders issued bythe Government in 
G.O.Ms .No. 419, M . A . ,  da t ed  t h e  30th 
J u l y ,  1398; 

And whcrczs the repayment  of amounts 
already collected by t h e  authorities 
under =he several Government orders  
i n v o l v e s  h u ~ e  financial burden  to the 
l o c a l  authorities and t h e r e b y  hampering 
t h e  developmental programmes of t h e  
Local a u t h o r i t i e s  in the State; 



And whereas to avoid such h a r d s h i p ,  
huge f i n a n c i a l  e x p e n d i t u r e a n d  litigation, 
the Government  have decided to enact a 
l a w  to ernpower,the Government to regula- 
rise t h e  unauthorised constructions made 
in t h e  said Urban areas and to validate 
the a c t i o n s  of the au tho r j - t i e s  i n  
regularising the unauthorised construc- 
tions in pursuance of the orzers issued 
by t h e  Government  from time to t i m e ;  

BE it enacted by t h e  Legislative 
Assembly of t h e  State of Andhra Pradesh 

I in the Fifty-fourth year of the Republic 
of I n d i a  as follows:- 

1. (1) This A c t  may be called t h e  Short t i t l e  
Andhra Pradesh ' R e g u l a r i s a t i o n  oE the Un- and cornmen- 
au tho r i s ed  constructions in Municipzl cenenr . 
Corporations, f 4 u n i c i p a l i t i e s  and U r b a n  
Development Authorities Act, 2003.  

( 2 )  It s h a l l  be deemed to have come 
into force on the 12th February, 2 9 9 2 .  , 

2 .  Notwithstanding a n y t h i n g  containe6 Begulari- 
in the Hyderabad M u n i c i p a l  corpor2tions sation of 
A c t ,  1955 ,  t h e  Andhra P r a d e s h  Municipa- um3uthor i sea  
lities A c t ,  1965 and  t h e  Andhra Pradesh canstruc - 
Urban A r e a s  (~evelopment A c t ,  1 9 7 5 ,  t h e  t i o n s .  
Government s h a l l '  have t h e  power to 
r e g u l a r i s e  t h e u n a u t h o r i s e d  c o n s t r u c t i o n s  
made by the owners or i n d i v i d u a l s  w n o  
constructed the buildings unauthorisedly 
or in d e v i a t i o n  of t h e  s a n c t i o n e d  p l a n  
upto 30th June, 1598 f i l e d  voluntary . 
declaration or applicztion fo r  r e g u l a -  
r i s a t i o n  , as  stipulated ,under various 
Government  o r d e r s  a n d  !:o i-egularise t h c  
same a f t e r  l e v y i n g  t h e  p e n a l  amount in 
accordance w i t h  the procedure prescribed 
or the orders  i s s u e d  in this r e g a r d .  



V d - i d a -  3 .  Notwi f ih s t and ing  a n y t h i n g  contained 
t ion- i n  t h e  Hyderabad P l u n i c i p a l  Corporations 

A c t ,  1 9  55 ,  the Ar-dhra P r a d e s h  Municipa- 
l i t i e s  A c t ,  1 9 6 5  2nd t h e  Andhra Pxadesh 
Urban $.reas (Development) Ack, 1 9 7 5  and 
i n  a n y  judgment, dec ree  or order of any 
C o u r t ,  T r i b u n z i  or o t h o r  a u t h o r i t y  
cofitrary to the v a r i o u s  Governrn&n'l 
orders i n c l u d i n g  orders issued i n  
G.O.XS.NO. 419, > i L r  daf.ed t h e  30th J u l y ,  
1935  authorisinq t h e  competent autho- 
r i t i e s  to regulzrise the unau-khorised 
constructions and the c o n s t r u c t i o n s  made 
in d e v i a t j o n  to t h e  sanctioned plan in 
r e spec t  of the v o l u 3 t a r y  declara t ions  or 
a p p l i c a t i o n s  filed as stipulated i n  
vzrious Government orde r s  s h a l l  be regu- 
l a r i s z d  zfter 1-evy ing  t h e  penal amoun t  
and c o l l e c t i o n  thereof  as specifie6 in 
accordance w i t h  the procedure  p r e ~ c r i  bed 
or t h e  orders  i s s u e d  for regularisation 
of d e v i a t e d  orunauthorised~onstructions 
of b u i l d i n g s ,  shall be deemed always to 
havebeen, v a l i d l y  issued and accordingly:- 

I a ) a l l  a c t s  , proceed ings ,  t h ings  
done, taken or being taken by t h e  S t a t e  
Government or b y  any O f f i c e r  of the 
Skate  G o v e r n m e n t  or by any other a u t h o r i t y  
in c o n n e c t i o n  w i t h  the regularisation of 
unauthorised constructions and l e v y  and 
collection of p e n a l  amounts thereon 
under Lhe G o v e r n m e n t  orders s h a l l  be 
deemed to h a v e  always been,  done ox 

. taken in accordance with law; 

I b) no s u i t  or other proceedings 
shall be instituted, maintained or * 
continued in any court, Tribunal or 
before any authority fo r  the refund of 
any such penal amount; and 



(c-) n o  cour t  s h a l l  enforce any 
decree or order d i r e c t i n g  t h e  refund of 
any such penal  amount. 

4 .  The Andhra Pradesh  ~egularisation Repeal of 
of Unauthorised c o n s t r u c t i o n s  in Muni- Ordinance 
c ipa l  Corpora t i ons ,  Municipalities and 1 of 2003. 
Urban Development A u t h o r i t i e s  Ordinance, 
2003 is h e r e b y  repealed. 

I 

K-G- SBANRARt 
Secretary to Government, 

Legislative Affairs & Justice ( F A C ) ,  
Law Department. 
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STATEMENT OF OBJECTS AND REASONS 

Thc Govemmcnl in G.O.Ms.No. 87, M.A. & U.D. Department dated 
[tie 12th Pcbruary, 1992, have formulated a scheme to regularkc the 
unauthorised constructiow on thc plols of the size of 100 sq, meters and 
below whcx the tiltc deed vcsk with thc plot holdcrs irrespective of rhc 
nature of use to which they a c  put ro use ir~ relaxalion of ail rules and 
regulations on paymcnt of compounding fcc as may be fixed by corpomtion 
and also ro regularise thc unauthorised construcrions of more lhan 100 
sq. metcrs and upto 200 sq. rnners whcrc the lille dced vesb with Lire plot , 

holders irrespec~ivc of lhc r;aturc of thc use ofwhich diey are put to use in 
rela.uation of all rules and regularions 011 co)Iection of cornpnding fee as 
shall be fixed by thc Municipal Corpontion of Hyderabad by collccling n 
penal amounl at thc reduced rate of Rs. 1001- per sq. mcter ifconsvucted in 
violalion of zoning Regulations or Bye-laws and the regularisatio~~ of 
unauthorised constructions on h e  plow of thc sizc of morc than 200 sq. 
metcrs shall be snadc in accordance with'tt~e rules and rcguladons in iorcc ; 
made upto 3 I st Ikccmbcr, 199 1 in thc Mr~nicipat Corpontion of Hydcrabad 
and such conshiclions do noraffect ally public inmrest,or inlerrcre with any 
public ac!ivi~y. 

7hcGovcnuncnt inG.O.Rt.No. 1235, M.A. & U.D. Dcparlmcnt, dated 
Ihc 14th Augusl, 1992 have cxtendcd rhe said schcrne rormula~cd i n  
G.O.Ms.No. 87, MA. .Pc U.D., datcd tbc 12th Fcb..iary, 1392 to all 111c Ur- 
ban Duvclopmcn~ Auhoriries in the Slarc dnd other Municipal Corpora- 
tiofis, Muliicipalitics a d  Gnm Panchay~h ralling within thc developmcnr 
arms of h e  Urbm Dcvelopincnr Authoriries by empoivrring the rcs~ect ive  
autl~orities to cxcrcisc such powcrs m tllc Municipal Corporation or 
Ilydcrabad is exctcising i;l G.O.Ms.No. S7, M.A. & U.D., dated the 12th 
February, 1992 and Ihe said orders hnvc bccn cxter~ded from iimc to lime ; 

In G.O.R'T.No. 7 12, MA, datcd thc 17th June, 1995, Govemtncnt have 
issucd nrders exfcnding the schcrne fonnulatcd in G.O.Ms.No. 87, M.A, 
datcd thc 12th February, 1992 in respect of Mu~licipal Corponlion ofGu'ntur, 
Kurnool, Wanngal aild Rajahmundry ; 



In G.O.No. 289, M.A, datcd thl: 25rh May, 1198, Govcrnmcn~ have 
issucd ordcrs extending the lime l imil [or a rurtllcr pcriod of  tlitcc uplo 3 1st 
July, 1998 ; 

In G.O.Ms.No. 243, M . A  f i  I1.B tiatcd thc 22nti May. 1996, ill padial 
modificaions o f  rhc schernc formulated in G.O.Ms.Xo. 87, M.A., da!c;l l !~c 
12th February, 1992, prcssribcd 1l1c rangzs or  pcilal a~nl;unts by classit~ing 
thc arcas and cxtcnt of  thc plol arca thcrcby aut l~nr is in~ rhc rcspcctivc Mu- -. 

nicipal Commissioners to regularisc a i l  cni lu ihor i~~d ~:onslrr~cticns by coI- 
lccting rhc pcnal amounb precribcd lhcrcin ; 

In G.O.Ms.No. 362, M.R. daicd the271h jul~: !$9G, Govcrnmcnt have 
issued ordcrs anlcnding rhe I-angcs o f  11cllal amoiin& spcclfied in G.O.Ms.No. 
243,  MA, datcd the 22nd May, 1991 thcrcly cnablinz  tic rcscpecrive :IU- 

thorilies to l e v y  pcnal amounk on 111~ buildirigs with commcrcia~ chxactc: 
having ntrrnbcr of floors. 

In G.O.Ms.No. 343, kl ,n ,  cia&! thz2nd Dzccmbcr. I q97, Gnvcrnma:i 
have prescribed direrent mics Tur rzgiilarisillg conslulciioo!: rvitll >.;:dr~.: 
temce, Mangalore tiles, A.C. Silckls and huls which shall he spplicablc ror 
all Corporslliora, Municipalities and U r b a ~ ~  Develo;!~~lent Aulhorities ch- 

cepl for Municipal Corpnratio~~s of Hydcrabdd and Kikaliya Urban Dcvcl- 
opmcnl Authority. 

In G.O.Ms.No.373, M.A., dattd thc 1st July, 1998, Go\.ernmenl have 
issucd ordcrs to give a one tin~c opporiunity by giving several concessions 
rhereby racilitating the orrdncrs or individuals lo conic rorlvard and dcclarc 
voluntarily the unautl~orised conslructions madc upti) 30th Junc, 1998 and 
to rcgul~risc (he unaulhoriscd conslructions by payin;: {he penal anlounr as 
prescribcd lhcrcin ; 

In G.O.Ms.No. 419. M-A, dated h e  30th JuIy. :998, Govcrnmcnt is 
supcrsession of all the earlier ordcrs for rcgularising the unaulhoriscd con- 
structions made from 1st January, I985 to 30th Junc, 1998 by exempling thc 
oId buildings from !he purview of lhc regularisation policy have issucd or- 
ders framing a comprchcnsivc building regularisation schcrnc. 
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I1 was ordcrcd in thc saidschehe that rhc rcgularisation of unauthoriscd : 

construc!ions of buildings shall not be considered in the following cases - . 

and in cases wherc public inlcrcsr and safety arc likely to bc effccted, namely;- 

(a) Thc land belongs to Government or Municipnl or Local Body ; 

(b) Surplus land declared either under the Urban Land {Ceiling and 
Regulation) Act, 1976 or undcrthe Andhn Pmdesh Land Reforms (Ceiling 

. < 
on Agricu~tural Holdings) Act, t 973 ; 

(c) Sitcs aKcctcd under the alignmcnt of Mgter  Plan or Zonal Dcvel- 
opmcnt Plan Roads and Public Roads ; 

(d) Tank bed and Shikam Lands ; 

(c) Layou1 open spaces meant for public use ; 

(f) Parking spaces ; 

(g) Areas carmarkcd for recrealional use in Master Plan or Zonal De- 
veIopment Plans ; 

(h) In case of Multistoried buildings unlcss no objection certificate is 
produccd in rcspcc! of fire sarcty and lleigh~ of  he buildings from the fire 
services authority and Airport respectively and structural stability by thc 
compctcnt Authority concerned ; 

(i) Whcre [he cases arc pending before thc court of law ; 

The High Court of Andhn Pradcsh in W.P.No. 2501 1 of 1998, dalcd 
the 251h January, 2002 has quashcd Ihe impugncd G.O.Ms.No. 4 19, MA, 
dated [he 30th July, 1998 on Lhc=ound that thc said Govcmment order has 
been issued wihout any authority of law and there is no rule or any provi- 
sion in the relevant Acts which give power lo Government lo replarise the 



unauthorised consmctions, and it is ultra vircs lo ihc provisions of rhc 
Hydcnbad Municipal Corporation A c t  1955 and the rulcs made lhcreundcr 
on quashing ofthe aforesaid orders of the Government corusequential aclion 
for hc dcrnolition of the unaulhoriscd conslruction shall have lo be hken- 
up by h e  Govcmmcnr. Such demolitiun of lhousands of building shall re- 
sult in'wateful expenditure causing hardship 10 g c n e d  public and such 
demolition may invite liiigadon from lhc public and i n v o l v ~  h u ~ c  expendi- 
ture from thc State exchequer, As the Govcrnmcnt have regularised several 
unauthorised conskuctions as per h e  Government orders issued from rime 
l o  rirnc and several pcrsow paid huge amounts in-rcsponst In the ordcfi 
issued by Ihc Government in G.O.Ms.No. 419, M.A, dated the 3 0 b  July, 
1998 Thc repaymen; o f  amounts atmdy collected by  he aurhori~ies under 
thc scvenl Government orders invoIva huge financial burden to thc Ice1 
authorilies and thereby hampering Ihe developmental programmes or rhe 
local authorities in the Sratc ; 

# 

To avoid such hardship. huge financial expenditure and litigation the 
Govcrnmcnt have dccidcd to enact a law lo empawer h c  Government lo 
regularisc the unaulhoriscd c o n s ~ d i o n s  made in the a i d  Urban areas so zi 
to validare thc actions of Iht authoritia in regularising the unauthorixd 
cons truaiorts in pursuvlce of rhe orders issued by the Gowmncni f r ~ m  
timc to time ; 

To achive h e  above o b j d w  in view and as h e  ~ & k l a ~ i v e  .4ssrmbiy 
oftheSlare~as not then ins&on, the Go\emorhzs pmmul@ed the h d h r a  
Radesh Regularisation of IheUnauflmrised Conrtruclion in hilmicipd Cor- 
poratioq Munic ip lX~ d U h  Dweloprnent Awhoritie~ Ordinance, 
2003 (t\\ndhra Pradesh Ordirrvlce 1 of 2003k 

This Bill & to repkce Ihestid Ordfrmnm 




